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1227 Penal

Tup CHAIRMAN moved an
amendment which was carried, and
which made the Sections severally
conc'ude as follows :—

¢ ghall be punished with imprisonment of
either description for a term which may ex-
tend to two ycars, or with fine, or with both.”

The consideration of the Code hav-
ing been postponed, the Council re-
sumed its sitting.

The Council adjourned at half past
6 o'clock, on the Motion of Sir Bartle
Frere, till to-morrow, at 1 o’clock.

Friday, October 5, 1860.
PruseNt ¢

The Hon’ble the Chief Justice, Vice- President,
in the Chuir.

Hon'ble Sir . B. E. | A. Sconce, Esq.,
Frere, and
H. B. Hurington, Esq, ‘ C. J. Brskine, Eaq.

PENAL CODE.

The Order of the Day being read
for the adjourned recomuittal of ¢ The
Indian Penal Code,” the Council re-
solved itself into a Committee for the
further consideration of the Code.

Chiefly verbal amendmenis were
made in Sections 368, 423, 428, 429,
437, 441, 413, 461, 462, 465, 466, 470,
473, 4%3, 485, 486, 490, 491, und 499,

Section 464 (forging or using a
forged document with intent to injure
or deceive), wns omitted as included in
Section 470.

Section 493 (cohabita'ion caused
by a woman deceitfully inducing a
belief’ of lawful marringe), which was
the converse «f Section 492 (cohnbi-
tation caused by a man deceitiully
induciug a like belief), was omitted as
unnecessary.

Scetion 497 provided as follows :—

“ Whoever has sexual intercourse with the
wife of another man without the consent or
connivanee of that man, such sexual intor.
course not amounting to the offence of rape,
is guilty of the offence of adultery, and shyl)
bo punished with impr.lsonment of either d.
scription for a term which may cxtend to five
years, q@ with fiue, or with both.”

LEGISLATIVE COUNCIL.

Code.

Tar . CHATRMAN moved

insertion of the words “2 p?rlmg
who is and whom he knows Olvords
reason to belive to be'" after the “urse
“ Whoever has s -xual i"tewrcftion:
with” in the beginuing of the S¢

Agreed to

Tunm CHAIRMAN
addition of the words
cnse the wife shall not be
as an abettor.” nd e

The Motion was carried,
Section as amended then passe®

the
S" l'_h

shﬂble

moved
« In
punt

. g
Section 498 provided a3 follows

gy &
* Whoever by force or frand f"ke:h[;sbnnd;
entices a married woman from 3:ra f I;e‘
or from any person having tho (-cnlﬁ' o [:a
on behalf of her Lusband, or ’v",’”t:nt th““n
taing any married woman with M e pel‘ﬂ"o'
may have illicit interconse ‘.v“h,iqol“'w ;
shall he punished with "I’ll ich W87
either description, for a term wh m potik
tend to two years, or with fine,

or’
ed
CII.-\IRMANe s':ftvion, gl

Howing

Tire
omission of the above
the substitution of the f'U

“ Whoover tukes or entiecd "vs or
man who is and whom he k"mny othe’ "ipe
son to believe to he the wife of 8 T g
from that man or from any I‘Crﬂ(ln with unf
care of her on behalf of.clmt'l‘nf:l v ‘vithguﬂ
that she muy have illicit 1n‘elbi(1)15 with ghe
person, or concenls Teta o puit
intont any such womun,

or «¢
gha
&e,”

oot
Agreed to. 1 the it s
Mgr. ERSKINT move gection ®
tion «f the following new
Scction 514 :(— of
pnhli-“hs’kno“i
T llich heoﬂicgh
1
use A0V _oft
to be fulse, with 1 my ©F !N‘g caﬂi;’
soldicr, or suilor in the ‘f;h ntent b 5
Queen to mutiny, OF ::'l')“c, and ther e
fear or alarm to tho PUT. it
induee any person ‘{I:to o P
against the State or ngu‘ﬂ‘: i
quillity, shall bo }}"""‘f'er o term Vg
of cither description, with fin®
extond to two yoars OF
both.”

“ Whoever cireulates

i
statement, rumour or Tero o
intent t0

Agreed to. a i fof
Bection 277 prode‘llriviug 0
ment of any person ¢



1299 Sootanuty, &e., Tuluoks {OcTOBBR O, 1360.] (Petition of Mu

on & public way “ in A manner so vash |

or negligant us to indicate a want of
due reyerd for human Lifa, or in sach a
manner as ts likely to vausas hwt or
jury to any other persou.”

Tig CHAIRMAN moved the
substitution for the words in  ita-
lies of the words “ gndauger human
life or to Le.”

The Motion wos carried, snd the
Section as amended then passed.

Similar amendments woern mada in

ection 278, Seetions 283 to 285, and
Scetions 384 to 336.
~The Conncil having reswme d its sit.
g, the Codo was reported with
fneninenta,

The Council adjourned at 5 o'clock
(on the Mation «¢ Sir Barde Nreiv),
till to-morrow, at 11 o'clock,

Saturday, October 6, 1860,
PrESENT :

Tho Tlon'ble the Chief J ustice, Vice-President,
1n thie Chair,

Wis Excelleney ¢he
Commander-in-Ohief,

H. B Harington, Esq.,
Hor'olo Sir 1L, B, K,
¥re

A. Sconce, Kuy,,

amd
re, C. J. Exskine, Foq,,
Uon'hle C. Beadop,

EMIGNATION To ST. KITTS.

MTlm VICE-PRESIDENT read o
eotnge Guforming tho  Logislative
]l':&"l"\l that  tho Ghovernor-(Generyl
the ;ﬂsqntud_ to the 15t « relating to
the liﬂ)lgrm,mn of Native Lnborers to

tish Colony of 8t, Kitty."

SOOTANUTY, %o, TALOOKS.

T N
Cuu:ﬁ‘ CLI*.I?.I.{ presented to the
llnq LI.{ % Porition of James Weleh,

“i!;in lgeplyer of tho estate of tho jate
thig :}kasu_xx Bahadoor, praying fop
Taloy g of an Act to enuble the
ey mtll‘s fol'[o Sootanuty of Baug

. o b iz
blaeiy rontn d?ﬁ;.l Coondy to realizg
B snid, the object of
43 Lo induco tho Couneil

't 1230

fo adopt a private Rill. They alleged
that they were unable to adeqwurely
realize the rents duo to them from their
Palnoks which were situated within
Culeatta. Hoe would at the present
moment offer mo opinion as to the
existing state of the Jaw. 1Ie would
only say that this matter had been
beforo the Lisutenant-Governor, and
would read to the Council o letter
written by Ilix Honw on the sabiect.
1t was addressed to Kajuh Rudhakaunt
Deb in reply to n memorial submitted
by him. The letter was as foll \ws i~

“ L am divectod to acknowledgo the receipt
of your letter, dated 1st September last, transe
RaLking for submission & memorial represent-
ing the difticnity experienced by yon in realiz-
ingthe rents of your Talook Noutsnnty, in
Calcntty, aud in replg to atate that ¢he Lieuta-
nant-Goveruor considove the matter o fit vne
for the introduction of a private Bill into the
Lopisiative Council.

You are recommended to petition the
Council to pass a Bil), sppending to your Potic
tion n draft of such 1 ill as you wish for. This
you had better procurs to be prapared by
Counsel,

Tho Lisutennmt-Governor will request My,

Sconce to give his attention to the Pstition
when presented.”

. At present it scemed to him (M.
Sconce) premature to adopt the Bill
nnd to bring it in for a first readine,
It was a case which eame before ws us
8 ex-parte stutement. It scemed to
him that the proper course would bo
to print the Petition in order that the
burties on the other side might be
cuabled to present a Petition c?mtuiu-
ing their viows on the subject. Stand-
e Urder No. XXX111 provided as
followa ;e

“ Draftn or proj

. joots of lnwa
Private pergons n
Petition,
into conui

proposed hy

ns st bo ngcompavied by a

praying that the syme may be taken

derntian by the Legislative Couneil,

:':;;:! :‘llmlll, e ldeult. With in the manmer pre-
» " s

: l'otitinnz' theso * Urdons® under the head

Under these cirenmasta

) nees bhe |y

:)l !n;)vle ttut the Petition he pr?x‘?’tgee&l
tich he belicved way the 6 y

preseribid by the § o O e

tandi e ok
rogard to Petitione, "g Ordors with
Agrecd to,



